IN THE INCOME TAX APPELLATE TRIBUNAL, CHANDIGARH BENCH “B”, CHANDIGARH
HEARING THROUGH: PHYSICAL MODE

st amprer dlu S, Iutemer wd N faw Rig gred, @ e

BEFORE: SHRI. AAKASH DEEP JAIN, VP & SHRI. VIKRAM SINGH YADAV, AM

3OS 3Ud ¥./ ITA Nos.311 to 314/Chd/2024
Ay atf / Assessment Years: 2012-13 to 2015-16

Smt. Parminder Kaur CEIL The ITO
W/o Shri Sandeep Sachdeva, Ward-2, Fatehabad
Ward No-8, Main Gali, Shyam Vihar, Haryana

Fatehabad-125050, Haryana

R oAl . /PAN NO: ARCPS2241L

G{CﬂFﬂ%ﬁ/Appellant ‘ gt/ Respondent
fAuffdt Bt 3R T/Assessee by : Shri Parikshit Aggarwal, C.A
IoRG B 3R I/ Revenue by : Shri Vivek Vardhan, JCIT, Sr. DR

YAais &I dRIG/Date of Hearing:  27/08/2024
IUINUT &1 dRIG/Date of Pronouncement : 28/08/2024

3TeT/Order

PER VIKRAM SINGH YADAV, A.M. :

All the above appeal are filed by the Assessee against the respective orders of
Ld. CIT(A)-3, Gurgaon each dtf. 29/01/20124 pertaining to Assessment Years 2012-13 to
2015-16.

2. All these cases were heard together and are being disposed of by this

consolidated order.

3. During the course of hearing, the Ld. AR submitted that in all these cases, the

order has been passed exparte by the Ld. CIT(A). It was submitted that the notices were

sent by the office of the Ld. CIT(A), NFAC on caarunkumar?0?@gmail.com which is not
the email address of the assessee as so stated in Form No. 35 and our reference was

drawn fo the email address as mentioned in Form No. 35 wherein the assessee has

provided the email address as sandysachdevaé7@gmail.com. It was submitted that the

assessee did not receive any of the notices so issued by the office of the Ld. CIT(A) and



therefore the assessee was prevented by sufficient cause in ferms of non-attendance
and in not filing the necessary submissions which has resulted in passing of the ex-parte
order by the Ld. CIT(A), NFAC, Delhi without even considering the merits of the case. It
was accordingly submitted that the assessee be allowed an opportunity to represent
her case and matter may accordingly be set aside to the file of the Ld. CIT(A) to

decide the same afresh after providing reasonable opportunity to the assessee.

4, The Ld. DR was heard, he did not raised any specific objection where the matter
is set aside to the file of the Ld. CIT(A) to decide the same afresh.

5. After hearing both the parties and considering the material available on the
record given the fact that the assessee did not received the noftice issued by the office
of the Ld. CIT(A), NFAC due to wrong email address which has resulted in passing of the
ex-parte order and even there are no findings on the merits of the case, we deem it
appropriate to set aside the matter back to the file of the Ld. CIT(A) to decide the

same afresh as per law after providing reasonable opportunity to the assessee.

6. In the result, all the above appeadls filed by the Assessee are allowed for statistical

PUrposes.

Order pronounced in the open Court on 28/08/2024
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